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W w M ir labour (M n tt tw  Meeting

MSI. Shrt TrkUb Komar Chaudlnuf: 
Shri 8. C. Banumhu 
Shri Ram tW m i Gupta:
Shri R. K. Sinha:

Will the Minister of Libonr mad 
ldw M lU tlon  be pleased to it ate:

(a) whether the Standing Labour 
Committee which met in New Delhi 
•n the 10th May, 1967 could not take 
up all the Items on the agenda that 
were circulated for the meeting; and

(b) the main decisions taken at the 
Committee meeting?

The Minister of Labour and Reha­
bilitation (Shri Hath!): (a) Yes.

(b) A statement showing the Main 
Conclusions |Re commendations of the 
Meeting is laid on the Table of the 
House. [Placed in Library. See No. 
LT-828/67],
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Churulia Colliery

88S3. S h « Deren Sen: Will the 
Minister of Labour and Rehabilitation
be pleased to state:

(a) whether it is a fact that the 
employees of the Churulia Colliery off 
New Churulia Coal Company, Rani- 
ganj have not been paid their weekly 
wages for 12 weeks, monthly wages for 
7 months and quarterly bonus for 3 
quarters;

(b) whether the profit-sharing bonus 
for 1965 has also n»t been paid;

(c) whether the Management has 
left the colliery without any notice to 
Government and to the workmen; and

(d) i f  go, the stejSs Government 
propose to take in the matter?

The Minister of Labour alM1 Reha­
bilitation (Shri Hathi): (a) Payments 
are now outstanding in respect of 
weekly wages for 6 weeks, monthly 
wages for 5 months and quarterly 
bonus for 2 quarters.

(b) It was due on June 1, 1967 but 
has not yet been paid.

(c) Yes.
(d) Legal action for non-payment 

o f monthly wages is ibeing taken. 
Similar action regarding non-payment 
of weekly wages and bonus is being 
considered.

Efforts are also being made by the 
Central Industrial Relatione Machinery 
to get the Colliery' restarted. Should 
these efforts prove unsuccessful, the 
provisions for the Industrial Dis­
putes Act relating to payment of com­
pensation on closure will be enforced.

Quartan for Peatmen of Uttar 
P ndeA

S8S4. Shri Vishwa Nath Pandeyr 
WiQ. the Minister of CrannHmlcattona 
be pleased to state:

(a) the number of postmen who a n  
in service in different Poit Offices a t




